
 

   2026 का ͪवधेयक स.ं 7  
   

राजè थान पंचायती राज (संशोधन) ͪवधेयक, 2026 
 (जैसाͩक राजè थान ͪवधान सभा मɅ परु:è थाͪपत ͩकया जायेगा) 

 
 

राजè थान पचंायती राज अͬधǓनयम, 1994 को और सशंोͬधत 

करने के ͧलए ͪवधेयक। 

भारत गणराÏ य के सतह× तरवɅ वष[ मɅ राजè थान राज ्य ͪवधान-

मÖ डल Ǔनà नͧलͨखत अͬधǓनयम बनाता है:-  

1. संͯ ¢Ü त नाम और Ĥारà भ.- (1) इस अͬधǓनयम का नाम 

राजè थान पचंायती राज (सशंोधन) अͬधǓनयम, 2026 है।  

(2) यह तरुÛ त Ĥव×ृत होगा।  

2. 1994 के राजè थान अͬधǓनयम स.ं 13 कȧ धारा 19 का 

सशंोधन.- राजè थान पचंायती राज अͬधǓनयम, 1994 (1994 का 

अͬधǓनयम स.ं 13) कȧ धारा 19 मɅ,-  

(i)  ͪवɮयमान खÖ ड (ठ) हटाया जायेगा;  

(ii) ͪवɮयमान परÛ तकु का खÖ ड (iv) हटाया 

जायेगा; और  

(iii) ͪवɮयमान è पç टȣकरण-I हटाया जायेगा। 

____________ 
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उƧेæ यɉ और कारणɉ का कथन 
 
 

राजèथान पचंायती राज अͬधǓनयम, 1994 (1994 का 

अͬधǓनयम स.ं 13) कȧ धारा 19 पचं या सदèय के ͧलए सामाÛय 

Ǔनरह[ताओं का उपबधं करती है। इस धारा का खÖ ड (ठ) यह बताता है 

ͩक कोई åयिÈत िजसके दो स ेअͬधक बÍ च ेहɇ तो, वह ͩकसी पचंायत का 

सदèय चुने जाने या होने के ͧलए ǓनरǑह[त होगा। 

राÏय सरकार के Ú यान मɅ यह आया है ͩक बड़ी सÉंया मɅ 

å यिÈत, जो जनता को Ĥेǐरत करने और उनकȧ सेवा करने कȧ ¢मता 

रखत ेहɇ और पचंायत जैसी सèंथा का माग[दश[न करने कȧ पǐरकã पना 

रखत ेहɇ, िजÛ हɅ दो स ेअͬधक  बÍचे होने के कारण पचं या पचंायती राज 

सèंथा का सदèय बनने का अवसर नहȣ ं ͧमल पाता है। इसͧलए, राÏय 

सरकार ने 1994 के उÈ त अͬधǓनयम कȧ धारा 19 से इस Ǔनरह[ता को 

हटाने का ͪवǓनæ चय ͩकया है। 

तदनसुार, राजèथान पचंायती राज अͬधǓनयम, 1994 कȧ धारा 19 

को यथोͬचत Ǿप स ेसशंोͬधत ͩकया जाना Ĥèताͪवत है। 

यह ͪवधेयक पवूȾÈत उƧेæ यɉ कȧ ĤािÜत के ͧलए ईिÜसत है। 

अतः ͪवधेयक Ĥèततु है। 

 
मदन Ǒदलावर, 
Ĥभारȣ मğंी। 
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राजè थान पंचायती राज अͬधǓनयम, 1994 (1994 का अͬधǓनयम 

सं. 13) से ͧलये गये उƨरण 

XX                      XX                      XX                      XX                      XX 

19. ͩकसी पचं या सदè य के Ǿप मɅ Ǔनवा[चन के ͧलए अह[ताएं.- 

ͩकसी पचंायती राज सèं था के मतदाताओं कȧ सचूी मɅ मतदाता के Ǿप मɅ 

रिजè Ěȣकृत Ĥ× यके å यिÈत ऐसी पचंायती राज सèं था के पचं या, 

यथािèथǓत, सदè य के Ǿप मɅ Ǔनवा[चन के ͧलए अǑह[त होगा यǑद ऐसा 

å यिÈत- 

(क) से (ट)             XX                 XX                 XX                XX 

(ठ) दो से अͬधक बÍ चɉ वाला नहȣं है; 

(ड) से (थ)             XX                XX                 XX                XX 

परÛ त-ु 

(i) स े (iii)             XX                XX                 XX                XX 

(iv) खÖड (ठ) के Ĥयोजन के ͧलए,- 

(क) इस अͬधǓनयम के Ĥारàभ कȧ तारȣख, िजसे इस 

परÛतकु मɅ आगे ऐसे Ĥारàभ कȧ तारȣख कहा गया है, 

से 27 नवàबर, 1995 तक कȧ कालावͬध के दौरान 

जÛमे ͩकसी अǓतǐरÈत बÍचे पर ͪवचार नहȣं ͩकया 

जायेगा; 

(ख) कोई åयिÈत िजसके दो से अͬधक बÍचे हɇ (ऐसे Ĥारàभ 

कȧ तारȣख से 27 नवàबर, 1995 तक कȧ कालावͬध के 

दौरान जÛमा बÍचा, यǑद कोई हो, को छोड़कर), उस 

खÖड के अधीन तब तक ǓनरǑह[त नहȣं होगा जब तक 

ͩक इस अͬधǓनयम के Ĥारàभ कȧ तारȣख को रहȣ 

उसके बÍचɉ कȧ सÉंया मɅ वृͪ ƨ नहȣं होती; 
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(ग) बÍचɉ कȧ कुल सÉंया कȧ गणना करत ेसमय ऐस ेबÍच े

को नहȣं ͬगना जायेगा जो पवू[ के Ĥसव स ेजÛमा हो 

और Ǒदåयांगता स ेĒèत हो। 
 

èपçटȣकरण.- शÞद “Ǒदåयांगता” मɅ, Ǒदåयांगजन 

अͬधकार अͬधǓनयम, 2016 (2016 का केÛġȣय अͬधǓनयम स.ं 

49) मɅ या उसके अधीन ͪवǓनǑद[çट ͩकसी भी Ĥकार कȧ 

Ǒदåयांगता सिàमͧलत होगी। 
 

(v)                XX                   XX                    XX                   XX 

èपçटȣकरण-I- धारा 19 के खÖड (ठ) के Ĥयोजन के ͧलए इस 

अͬधǓनयम के Ĥारàभ कȧ तारȣख को या त×पæचात ्

जहां ͩकसी दàपती के पवू[वती Ĥसव या Ĥसवɉ से 

केवल एक बÍचा हो वहा ं ͩकसी एक हȣ पæचा×वतȸ 

Ĥसव स े पदैा हुए बÍचɉ कȧ ͩकसी सÉंया को एक 

इकाई समझा जायेगा। 

èपçटȣकरण-II-          XX               XX                XX                XX 

XX                      XX                      XX                      XX                      XX 
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Bill No. 7   of  2026 
 

(Authorised English Translation) 

THE RAJASTHAN PANCHAYATI RAJ 
(AMENDMENT) BILL, 2026 

 
 (To be introduced in the Rajasthan Legislative Assembly) 

 

A 
 

Bill 
 

further to amend the Rajasthan Panchayati Raj Act, 1994. 

          Be it enacted by the Rajasthan State Legislature in the 
Seventy-seventh Year of the Republic of India, as follows:- 

1. Short title and commencement.- (1) This Act may 
be called the Rajasthan Panchayati Raj (Amendment) Act, 2026. 

(2) It shall come into force at once. 

2. Amendment of section 19, Rajasthan Act No. 13 of 
1994.- In section 19 of the Rajasthan Panchayati Raj Act, 1994 
(Act No. 13 of 1994),- 

(i) the existing clause (l) shall be deleted; 

(ii) the existing clause (iv) of proviso shall be 
deleted; and 

(iii) the existing Explanation-I shall be deleted. 

 
____________ 



6 

 

 

 

STATEMENT OF OBJECTS AND REASONS 
 

Section 19 of the Rajasthan Panchayati Raj Act, 1994 (Act 
No. 13 of 1994) provides general disqualifications for members of 
a panchayat. Clause (i) of this section stipulates that a person 
having more than two children shall be disqualified for being 
chosen as or for being a member of a panchayat.  

It has come into the notice of the State Government that a 
great number of persons having the ability to inspire and serve the 
public and a vision to lead an institution such as panchayat do not 
get an opportunity for being a member of  panchayat for the 
reasons that he or she has more than two children. Therefore, the 
State Government has decided to remove this disqualification from 
section 19 of the said Act of 1994.   

Accordingly, section 19 of the Rajasthan Panchayati Raj 
Act, 1994 is proposed to be amended suitably.   

The Bill seeks to achieve the aforesaid objectives.   

Hence the Bill. 

 

मदन Ǒदलावर, 
Minister Incharge. 
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EXTRACTS TAKEN FROM THE RAJASTHAN  

PANCHAYATI RAJ ACT, 1994 

(Act No. 13 of 1994) 
 

XX                  XX                       XX                   XX                   XX 

 19. Qualifications for election as a Panch or a member.- 
Every person registered as a voter in the list of voters of a 
Panchayati Raj Institution shall be qualified for election as a Panch 
or, as the case may be, a member of such Panchayati Raj 
Institution unless such person- 

(a) to (k)      xx                xx                xx                  xx 

(l) has more than two children; 

(m) to (q)     xx                xx                xx                  xx 

Provided that - 

(i)  to (iii)       xx               xx               xx                 xx 

(iv) for the purpose of clause (1),- 

(a)  the birth during the period from the date of 
commencement of this Act, hereinafter in this 
proviso referred to as the date of such 
commencement, to 27th  November, 1995, of an 
additional child shall not be taken into 
consideration; 

(b)  a person having more than two children 
(excluding the child if any, born during the period 
from the date of such commencement, to 27th  
November, 1995) shall not be disqualified under 
that clause for so long as the number of children 
he had on the date of commencement of this Act 
does not increase;  
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(c)  while counting the total number of children a 
child born from earlier delivery and having 
disability shall not be counted. 

Explanation.- The word “disability” shall include 
any type of disabilities specified in or under the Rights of 
Persons with Disabilities Act, 2016 (Central Act No. 49 of 
2016). 

(v)        xx                  xx                  xx                    xx 

Explanation-I.- For the purpose of Clause (l) of Section 19, 
where the couple has only one child from the 
earlier delivery or deliveries on the date of 
commencement of this Act and thereafter, any 
number of children born out of a single 
subsequent delivery shall be deemed to be one 
entity. 

Explanation-II.-     xx                 xx                 xx                   xx 

XX                  XX                       XX                   XX                   XX 
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Bill No. 7  of  2026 
 

THE RAJASTHAN PANCHAYATI RAJ 
(AMENDMENT) BILL, 2026 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 
(To be introduced in the Rajasthan Legislative Assembly) 
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RAJASTHAN LEGISLATIVE ASSEMBLY 

 

 

 

 

 

A 

Bill 

  

further to amend the Rajasthan Panchayati Raj Act, 1994. 
 

__________ 

 

(To be introduced in the Rajasthan Legislative Assembly) 

 

__________ 

 

  

BHARAT BHUSHAN SHARMA, 
           Principal Secretary. 

 

 
(Madan Dilawar, Minister-Incharge) 
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2026 का ͪवधेयक स.ं 7  

 
 

राजè थान पंचायती राज (संशोधन) ͪवधेयक, 2026 
 
 
 

 

 

 

 

 

 

 

 

 

 

 

 
 

(जैसाͩक राजè थान ͪवधान सभा मɅ परुःè थाͪपत ͩकया जायेगा) 
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राजè थान ͪवधान सभा 

 

 

 

 

 

 

राजè थान पचंायती राज अͬधǓनयम, 1994 को और सशंोͬधत 

करने के ͧलए ͪवधेयक। 
 

 

 

 

 

(जैसाͩक राजè थान ͪवधान सभा मɅ परुःè थाͪपत ͩकया जायेगा) 

 

 

 

 

 

  

भारत भषूण शमा[, 
 Ĥमखु सͬचव। 

 

 

 

(मदन Ǒदलावर, Ĥभारȣ मğंी) 


